IN THE SUPREME COURT OF | NDI A

ClVIL APPELLATE JURI SDI CTI ON

ClVIL APPEAL NO 5044 OF 2008

Bharat Lal Pandey ... Appel l ant (s)
Ver sus
Ranji Prasad Yadav .. . Respondent ('s)

O R D E R

Heard | earned counsel for the parties.

The Utar Pradesh Bar Council allowed the conplaint
filed by the respondent and suspended the |icence of the
appel l ant, who was practising as an advocate in civil court

at Deoria for a period of ten years. The said order has been

confirmed in appeal filed by All-India Bar Council. Hence,
this appeal.
From a bare perusal of the inpugned order, it would

appear that the only allegation against the appellant was
that he had filed | arge nunber of cases on behalf of the wife
of the respondent against the respondent. In our view, this
al | egati on does not anount to any professional m sconduct and
the State Bar Council was not justified in suspending the
licence of the appellant and the appellate authority has
committed an error in confirmng the sane.

Accordingly, the appeal is allowed, inmpugned orders
are set aside and the conplaint filed by the respondent is

di sm ssed.

[GS. SINGHVI]
New Del hi ,
August 03, 20009.



